SUPREME COURT OF INDIA
People's Union for Civil Liberties
Vs.
Union of India (UOI)
(Dalveer Bhandari and Deepak Verma JJ.)
20.04.2011
ORDER
PUBLIC DISTRIBUTION SYSTEM:

1. Mr. Mohan Parasaran, learned Additional Solicitor General has filed in Court an
affidavit of Shri C. Viswanath, Joint Secretary, Government of India, Minister of
Consumer Affairs, Food and Public Distribution, Department of Food and Public
Distribution, New Delhi. In the affidavit, it is mentioned that it is proposed to
constitute a High Powered Committee under the Chairmanship of Justice D.P.
Wadhwa (Retd.), Chairman, Central Vigilance Committee to monitor the status of
computerization of the PDS operations in the country at the level of the Centre as
well as the States/Union Territories and Director General, NIC, Director General,
UIDAI, and Secretary, Department of Food and Public Distribution, may be
included as the members of the High Powered Committee.

2. In consonance with the affidavit of Union of India to expedite the whole process
of computerization, Justice D.P. Wadhwa be appointed as a Chairman of the High
Powered Committee along with the other members which have been suggested in
paragraph 15 of the affidavit. The Committee may also have Commissioner or his
representatives in it.

3. It is mentioned in the affidavit that Chhattisgarh has made considerable progress
in computerization of public distribution system. Chhattisgarh is one of the pilot
States under the Government of India's project on "Computerization of TPDS
operations". Unified Ration Card database: New Computerized Ration Cards are
issued having two unique identifiers a numeric code and a bar code printed on
Ration Cards. The maintenance of the ration cards database is now done through a
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web based module. Thus, ration card issue process has been streamlined in the
State of Chhattisgarh.

4. Chhattisgarh has FPS Database with attached ration card information. This has
enabled automated allotment by entering per card parameters every month.
Chhattisgarh State Civil Supplies Corporation Distribution Centre Module is
implemented at 120 warehouses of 108 distribution centres. The stocks and sales
figures of previous month of all the FPSs are entered into this module and the
actual amount of PDS commodities to be issued to FPS is calculated by this web
based software and delivery order is issued thereafter.

5. Citizen Interface or Jan Bhagidari website has all information relating to public
distribution system, including lists of all ration card holders, list of Fair Price
Shops, details of lifting and sales of PDS commodities by fair price shops.

6. Mr. Gonsalves, learned senior Counsel for the Petitioner submitted that
Chhattisgarh model seems to be quite advanced model and the Committee may
seriously consider this model and according to him, with some modifications, this
model can be applied for the entire country.

7. The Committee may also examine other models which have been prepared by
the different States and Union Territories and with the assistance of the experts,
including the Commissioner or his representatives, may prepare the model which
can be applied in the entire country. We request the Committee to expedite the
whole process and submit a short report to this Court on or before 8th July, 2011.

8. List this matter for further directions on 11th July, 2011.
PLANNING COMMISSION OF INDIA:

9. On the oral request made by the learned Counsel, the Planning Commission of
India impleaded as a party in this matter.

10. Learned Counsel appearing for the Planning Commission of India prays for one
week's time to file a comprehensive affidavit. Let that be done within a week with
an advance copy to the learned Counsel for the Petitioner and the Union of India
and other counsels. Reply to that, if any, be filed within one week thereafter.

11. List this matter on 10th May, 2011 at the end of the Board.
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12. Mr. Mohan Parasaran, learned Additional Solicitor General undertakes to file a
comprehensive affidavit about the problem of malnutrition in various
pockets/districts of the country and would also take instructions of allocating
additional food-grains to eradicate or at least to reduce the problem of malnutrition
to a large extent. Let the comprehensive affidavit be filed within a week and reply
thereto by the learned Counsel for the Petitioner be filed within a week thereafter.

13. List this matter on 10th May, 2011.
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